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1 	- :QRDCRS IN W N1tP1PT 0ETITIOP4S: 

P105 197 to 2)2J88 dy_C Ps 

Li 

212 to 276 & 297 to 	26/88: 

In these petit ions under Sec.17 

of the Administrative .Tribunal.s Act, 

1985 	nd Contempt of Courts Act, 

1971, the petitioners have moved 

this Tribunal to initiate Contempt 

.:of Court Proceedings against the 

rE?rpondenta for non-implementation j • 

..•• of the orders in theiifavour.by  
• 

- this 
•.• 

Tribunel.
1.41 

- .22. Smt.K.Gaiga, Deputy .ccountant 
- 

r 
-. .t 	•J• -  

rrm1(Adm), 	Bsnga 
.

11ore,, appear 

• ing for the respondents, •haE placed 

before us copies of tuo orders,both 

dated 14-12-1988 passed by respon 

- dent(R) 1,.in favour of the peti- 

tioners, pursuant to the orders of 

• this Tribunal 	in the matter, subjt 

to certain terms and conditions 

• 
. 

d1;d orde:sofR-1 
::: er  

• (.(c 
 

would eventually result in payment 

to the petitioners as directed by 

this Tribunal. 	Int these circumsten- 
- 	 1/ ces, ue consider it proper to drop 

the.Contempt of Court Proceedings 

' . 	 i.• 	4 in question. The gaid próceedings 
* 	-'--'- 	•\ / thereforE- arc hereby dropped. 	But, 

BANG in the circumstances of the case, 
we direct the parties to bear their1  
own costS. 
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1f710  526/88 
Gan.sh H. Patwordhan & Ors 	 v/s 	The * (*&t), Ksrnstsk., 8ing 	A o. 

Date 
 I 	r OUiqa  Nos 	. 	 / OrØers of Tribunal 

- LLHAR(M) 
S 	 - 	16-12-198• 

ORDERS IN CONTEMPL PETITIONS 
Nos.20 10 211188 C/u C.Ps.277 

L 	 -ID 29/8. 	 -. 

Petitio, ners by 

Nagareje,. 

2. Respondents by 5rntK. 

Cahga, Deputy Pccountant General 

(dmn.), 8engalbre.- 

3.inthese petitions filed 

under 5c.17 of the Administratjve 

Tribunals Rct,1985 and the Contempt 

of Courts Act01971, the petitioners 
have moved this Tribunal to initiate 

Icoptempt of Courts prosedings 

agaihst the respondents for non—

implementation of the brders made 

in their favour, by this tribunal. 

4. Smt. K.Cenga, Oeputy Dccoun—

tent Geneal, appearing for the 

respondents, has brouaht to our 

notice that the Ron'ble Supreme 

Court has stayed the operation of 

the orders made in favour of the 

petitioners and therefore, these 

Contempt of Courts Proceedings are 

liable to be dropped. We find 

this submission of Sat. Gangs is 

correct. • On this view, these 

Contempt of Courts Proceedings ar.e 

liable to be dropped. We, therefore, 

drop these Contempt of Courts Pro—

ceedirigs. :But, in the circumstances. 

JJ
ofthe cseç, we direct the parties 

to beer, their own costs. 
f 	 - 

VICES  CR IRP1P' 	L'(NE119ER(p.) 4fl. 
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REG ISIEREO 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Commercial Cou*plex(BOA) 
md iranagar 
Bangalore - 560 038 

Dated $ 

APPLICATION 140$. 1O8 to 1083/87(F). 4 to 4, 
21to26,28to3339to44 

& 59 to 63/88(0 

Applicante 	 Respondents 

Set SC Bharathi & 31 Ore 	V/a 	The AG, (ME), Karnateka & 2 Ore 

To 

7. Shri Canesh H. Patwardhan 
1068/11 (Out House) 
8th Main Read, Vijayenager 
Bangalore - 560 040 

Shri K.N. Suparna 
No. 2529 9  10th Main, 'C' Block 
lInd Stage, Rajajinagar 
Bangalore - 560 010 

Shri N.K. Chandrasekaran 
No. 4/24, Lingaiehnapalya 
IIIrd Cross, (Dasappa Circle) 
Jogpalyaa, Ulsoor 
Bangalore - 560 008 

Sat K.R. Kamela 
13499  10th Main Read 
Vij syariagar 
Bangalore - 560 040 

Set K. Usha Davi 
17 (Out House), 8th Cross 
6th Main Road, Mallestitaram 
Bangalore - 560 003 

V. Set H.N. Manjula 
1369  709  II Block 
Thyagarej anagar 
Bangalora - 560 028 

I. Set S.G. Bharethi 
110/0, III Cross 
Raghavendra Colony 
Bangalore - 560 018 

Sri T. Gokulananda Rao 
15/1, 'E' Street, Fort 
Bangalore - 560 002 

Sat Sowmya 0. Pant 
301 9  II Main 
Ma lie awaram 
Bangalore - 560 003 

Set Ana.uye Gokhals 
40/122, 9th Cross 
Gouindaraj anagar 
Bangalore - 560 040 

5, Sat N.S. Laelavathy 
707, 'Kumaradhare' 
16th Cross, 3P Nagar 
Bangalore - 560 078 

6. Shri D.R. Srinivasan 
142/3/3, Ganeppa Gerdens 
Coconut Avenue, Malleawaram 
Bangalore - 560 003 

.. . .2 
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24. 	Shri H.A. Annth 
Sat Cite Govinden 	 45, 	Cr08, Road 
14,J 17th Cross 	 swimming Pool Extsnaiori 
13th Main, Malleawaram 	 Palleawaraa 
Bangalore 560 055 	 Bangalore - 560 003 

Shri K. Dayanande Shet 	 25, 	Sat Usha Selvas 
14 Model House 	 , Hutchins Road 
3rd Street, Basavenegudi 	 Cook Town 
Bargalore - 560 004 	 Bangalore - 560 005 

Sat Saramms Varghese 	 26. 	Sat P. Vasenthe Kumari 
29/2 9 Wheeler Road 	 2, 'Sarovar' 
Bangalore - 560 084 	 2—A Cross, Hnianth8pp8 Layout 

Sultanpalya 
 16, 	Shri 

31/2, 
V. Kanappa 	 Bangalore - 
Kodanderaai Layout 

60 032 

A.S. Mudalisr Road Cross 	 27. 	Sat V. Nalini Plurthy 
Bahqelore - 560 042 

28. Shri P.S. Matha 

Shri A.V. Srikantaish 

Shri K.S. Raykar 

31 • Shri L.P. Kriehnamurthy 

32. Shri A. AlpPonee 

(Si Hoe. 27 t. 32 - Senior Accountants, 
Office of tte Accountant General(A&E), 
Karnataks - I, Bangalore - 560 001) 

33, Shri M.S. Naqaraja 
Advocate 
35, (Abovc Hotel Swagath) 
let Main, Gandhinagar 
Bangalore -J 560 009 

The Accountant General 
(Accounts & Entitlements) 
Karnataka 
Bangalore - 560 001 

The Comptroller.& Auditor General 
of India 
10, Bahadur Shah Zafar Marg 
New Delhi 110 002 

The Sacretry 
Ministry of finance 
Department 

~
of Expenditure 

New Delhi 7 110 001 

Sat A. Manjula 
33, 10th 'A' Main 
III Block, 3ayenagar 
8a1ialore - 560 011 

Sat Nalini Balakrishnan 
173, 3eevariahalli Main Road 
Cox Town 
8naalore - 560 005 

Sat A.T. Kamala 
5'0, II Cross, Vth Main 

lore - 560 019 

Smt Poorna Krishna Murthy 

5

9

y

let Main Road 
agaraj ariagar 

noalore - 560 028 

Srt Lakshma Prasad. 
1081 9 4th Main Road 
Prakeshnagar 
Bnaalore - 560 021 

22, St V. Chandra 
172, hG House 
Kngeri Satellite Town 
Banoaloxe 

23. Shri N. Narasiahamurthy 
254/5, 14th 'B' Cross 
Mjltistoriad Building 
New Town, Yelehanka 
Bnaalore - 560 064 



-3- 

37. ShrL N. !leeudeva Rae 
Central Govt. Stng Counasi 
High Court Building 
Barigalore 560 001 

am 

Subject 	SENDING COPIES OF ORDER PASSED BY THE BENCH 

Pleas, find enclosed herewith the copy of ORDER passed by this Tribunal 
in the above said applications on 25-1-88. 

End. : As above 

IE~-PIUTY REGISTRAR. 
(JUDICIAL) 	
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BEFORE THE CENTRAL A0f1INISThATIjE TRIBUNAL 
BANG AL ORE 

DATED THIS THE 25th DAY OF 3ANUARY91988 

Present : Hon'ble Justice Sri K.S.Puttaswa,uy 

Hon'bla Sri L.H.A.Rego 

A.Nos.1078 to 1083/87(r) 

	

4 to 	6/88(1) 
21 to 26/88(F) 

	

28 to 	33/88(1) 
39 to 44/88(F) 
59 to 63/88(1) 

1 • Smt .S Sc .Bharathi, 
110/0,111 Cross, 
Raghavendra Colony, 
Bangalore - 18. 

T.Gokulananda Rao, 
IS/I, 'E' Street, Fort, 
Bangalore - 2. 

Srnt.Sowmya D.Pant, 
301 9  II Main, 'Ialleswaram, 
Bangalore - 3. 

. Smt.Anasuya Gokale, 
40/1229, 9th Cross, 
Covindarajanagar, 
Bangalors— 40, 

Smt.N.S.Leelavathy, 
707, 	 Cross, 
J.P.Nagar, Bangalore. 

D.R.Srinivasan, 
142/3/3,Ganappa Gardens, 
Coconut Avenue, Malleswaram, 
Bangalore - 3. 

Ganesh H.Patwardhan, 
1058/11(Outhouae),8th main Rd, 
\lijayanagar, Bangalore - 40. 

K.ri.SUparna, 
N0.2529, 10th Main'E'Block, 
lind Stage, Rajajinagar, 
Bangalore - 10. 

M.K.Chandrasekaran, 
No.4/25,Lingaiahnapalya, 
III rd Cross,(Dasappa Circle), 
Jogpalyam, Ulsoor,B'lore-8. 

10.Smt.K.R .Kama].a, 
R/a No.13499 10th Main Road, 
Iijayanagar,Be].ore - 40. 

Vice—Chairman 

Member (A) 
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Smt.K.Usha 'Devi, 
R/a No.17(OH),6th eain Rd9  
8th Cross, (lalleswaram, 
Bangalore - 3. 

Smt H.N.rlanjula, 
R/a No.136, 70, II Block, 
T.R.Nagar, 81ore —28. 

Smt.Gita Govindan, 
R/a No.149  13th Main, 
17th Cross, Malleswaram, 
Bangalore - 55. 

K.Dayananda Shet, 
R/a No.14, Model House, 
3rd Street, Basavangudi, 
Bangalore - 4. 

Snt.Saramrna Varghese, 
R/a No.29/2, Wheeler Rd, 
Bangalore - 84. 

J.K8napp3, 
R/a 31/2, Kodanadaram 
Lay out, A .S .Mudaliar Road 
Cross, Bangalore - 42. 

Smt,A.Manjula, 
R/a No.338, 10th 'A'Main, 
III rd Block, Jayanagar, 
Bangalore. 

Smt.Na].jni Balakrjshnan, 
R/a No.173, Jeevanahalli 
Main Road, Cox Town, 
Bangalore - 5. 

Smt A.T.kaaala, 
No.570, II Cross, V Main, 
Hanumanthanagar, 81tre - 19. 

Smt.Poorna Krishna Nurthy, 
F/a No.59, I at Main Road, 
Thyagarajaflagar,B'lore - 28. 

Smt.Lakshine Prasad, 
R/a No.1081, 4th Main Road, 
Prakash Nagar, Blre— 21, 

Smt V.Chandra, 
No.172, LIG House, Kengeri 
Sattelite Town,Bangalore. 

M.NarasimhaEnurthy, 
No.254/5,14th 'B'Cross, 
Multistoried Building, New 

Town, Yelahank8, B'Lore —64. 



The Accountant General, 
(Accounts & Entitlements), 
Karnataka, Bangalore - 1. 

The Comptroller and Auditor 
Genira], of India, No.10, 
Bahadur Shah Safar I9arg, 
New Delhi - 2. 

The Government of India, 
by the Secretary, 
f%/o Finance Department and 
Expenditure, New Delhi - 1. 	000 

( Sri M.Vasudsva Rao 	 *00 

—3- 

24. H.A.Ananth, 
No.45, 3rd Cross Rd, 
Swimming. Pool Extension, 
Malleawaram, 
Bangalore - 3. 

25, Srnt, Usha Selvam, 
No.19, Hutchins Rd, 
Cooke Town, 881ore - 5. 

Smt.P.'Jasantha Kumari, 
No.2, 'Sarovar', 
0—A Cross, Hanumanthappa Layout, 
Sultanpa].ya, Bangalore - 32. 

Smt.V,Nalini Flurthy, 
4/a B.R.Srinivasa Murthy, 
R/a Bangalore. 

P.S.matha, 

A.V.Srikantaiah, 

K.S.Raykar, 

31, L .P.Krishnamurthy, 

32. A.Alphonse, 
( all Working as Senior Accountant, 

0/0 the Accountant General(A&E), 
Karnataka—I, Bangalore - 1. 	... 	Applic9nts. 

Dr.M.S.Nagaraja 	 ,.. Advocate 
Sri S.K.Srinivasan 	•.. 	Advocate 

Vs. 

Respondents 

Advocate ) 

These á0plications have come up before the court 

today, Hon'ble Justice Sri K.S.Rattaswamy, Vice—chairman 

01, 
	

made the following : 
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ORD-ER 

These cases were pasted for hear ng before US 

today. Sri M.Vasudeva Rao, learned Additiona!l Standing 

C0un881 for the Central Government appearing for the 

Respondents in these cases prays for two months time to 

tUfi their reply and then only argue these caSe6. 

Dr. I1.S.NagaraJe, learned counsel for the applicants opposes 

the request of Sri Rao and contends that the questions raised 

in these cases, are concluded by an earlier decision rendered 

by us in A.No.1327 to 1334/86(1) decided on 7/8th July, 1987 

11.NAJUNDASWAMY V. ACCOUNTANT GENERAL, BANCALORE AND OTHERS. 

Sri Rao does not dispute that the facts of these cases and 

the questions to be decided are in all rour8. with Nanjunda—

swamy's case. But notwithstanding the same he prays for time. 

We are of the view that the requ8st of Pri Rao 

which will not really serve any purpose but will only delay 

the proceedings without any benefit to anybody is wholely 

unjustified. We, tterefore, reject the praer of Sri Rao 

and proceed to decide the cases on merits. 

The applicants are working as senior P%ccountants 

in the office of Accountant General, Accour1ts and Entitlement, 

Bangelota (AG). 	In Oil No.1.5(32)—E.IIl/86.Pt.II dated 

12.6.1987, accepting the recommendations of, the Fourth Pay 

Commission, Government had revised the pay scales of the 

applicants, but had extended that benefit only from 1.4.1987. 

if 	 The applicants claim that the benefit of such revision should 

be extended to them from 1.1.1986 as in the case of all other 

civil servants of the Union of. India. 

/ 

In Nanjundaswamy's case, we hai occasion to 

examine this very question on the claims mdeby Nanjundaswamy 
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and others who are working as Senior Pccountanta as the 

applicants before us* On a detailed examination of that 

question(vide parse 27 to 34) we held that those persons; 

whose claims were in all fauie to the applicants before us 

were entitled for the benefit of revision of pay scales from 

1,1.1986 as in the case of all other civil servants of the 

Union of India. The order made by us in NanjUndaswmy'a 

case the 59tay of which was also granted by us for a period 

of 90 days has not even been challenged by the Respondents 

before the Supreme Court and had become final also. 

uihile upholding their claim we also expressed that 

Government itself should generously extend thetibene?it to all 

others similarly situated without necessarily driving them 

to approach this Tribunal or the Supreme Court. But we regret 

to notice that hope had been belied and the respondents have 

extended the benefit of that order only to the applicants in 

those cases denying the s9me to these applications though they 

made a demand for a similar treatment. In thee circumstances, 

the claim of the applic1ants for extending the benefit of the 

revision of pay scales from 1.1.1986 for the very resona 

stated in Nanjundaswamy's case ha6 necessarily to sucesed. 

We thereforuphold their claims. 

In the light of our above discussion we make the 

following orders and directions : 

We declare that the applicants are entitled 
for the revised pay scales extended by the 
Government of India in its order No.F.5(32)-
E.III/86-Pt.II dated 12.6.1987 from 1,1.1986. 

We direct the Respondents to fix the pay scales 
of the applicants in the revised pay scales in 
terms of order made by the Government of India 
on 12.6.1987 from 1.1.1986 and extend all such 
consequential monetary benefits flowing from 
the same to them from that date with all such 
expedition as is possible in the circumstances 
of the cases and in any event on or beofre 
30.4. 1988. 
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7. 	Applications are allowed. But i, the circumstances 

of these cases, we direct the parties to be3r their own costs. 

/ 

:( 

(MEMBER—A 

sri. 	

) I '' 

TRUE COPY 
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REGISTERED  

( 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

Commercial Complex(BOA) 
Indiranagar 
Bangalore - 560 038 

Dated: 9 M AY 19E3 

IA I IN 	APPLICATION NOS. 	263 to 281 • 4 te 6, 21 to 26, 28 to 3, 
39 to 44, 59 to 63, 120, 121 to 132 
135 to 139 2  188 to 215, 218 to 2399 
240 to 251 1  253 to 262, 283 to 303 
415 to 435r88(F) & 1078 to 1O837èF) 

pplicenta 	 Respondenta 

Sat A. Manjula & Ore 	 V/a 	The Aócountant General (A&E), Kaxnatake, 
Bangalore & 2 Ore 

To 

1, Or M.S. Nagaraja 
Advocate 
35 (Above Hotel Swagath) 
let Main, Gandhinagar 
Bangalore - 560 009 

2. The Accountant General 
(Accounts & Entitlements) 
Karnatake 
Bangalore - 560 001 

3, The Comptroller & Auditor General 
of India 
No. 10, Bahadur Shah Zafar Marg 
New Delhi - 110 002 

The Secretary 
Ministry of Finance 
Department of Expenditure 
New Delhi - 110 001 

Shri M.S. Padmarajaish 
Central Govt. Stng Counsel 
High Court Building 
Bangalore - 560 001 

6. Shri N. Vasudeva Rao 
Central Govt. Stag Counsel 
High Court Building 
Bangalore - 560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER paesed by this Tribunal 

in the above said applications on 4-5-88. 

SEON1FFICER 
—iJU0ICIAL) 

Enol $ As above 



In the Central Administrative 
Tribunal BangalQre Bench, 

- 	 Bangalore 

ORDER SHEET 
263 to 281, 4 tp 	21 to 26, 28 to 33, 39 to 440 

Application NoB.................... OT iB 	 I 
59 to 63, 120, 121 to 132, 135 to 1399 188 to 215, 	Respondent 
218 to 2399 240 to 251, 253 to 262, 283 to 303, 
415 to 435/88(F) & 1078 to 1083/87(F) 

v/a 	The AG (A&t), Karnataka, B'lore & 2 Ore 
Advocate for Respondent 

M.S. Padmarejaiah 

Applicant 

Smt A. Manjule & Oze 
Advocate for Applicant 

Or M.S. Nagaraje 

Date 	- 	 Office Notes 	 I 	
Orders of Tribunal 

lo 

* J~e 
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Applicants by Dr.M.S.Nagarai 
and respondts by Shri M.S.Padmarajaiah. 

I
Shri Padmarajaiah requests 

FFICER 	 for extasion of time by three months to 

ADMUUSTRATVE T 	P1*1. 	 comply with our orders. Dr.Nacaraj has 

AODITWML CEP1CH 	 no obj ection. Requ est granted. 

8AXIALONE a±i 

sat- 
4.5.88 	 4.5.88 


